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"IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

. NEW DELHI

. T

O.A.%4. No._ 116 _of 1986

’

Reuti Prasad . Applicant(s)

Versus

Union eof Inq}ia Res;;ondent(S)

Date

Orders

k12,3,86

Presents Shri B.K, Sharma, counssl for petitioner

Mre Raj Kumari Chopra, counsel ﬂbr respornd ents

The petitioner Shri Rewti Prasad has come up befére ué
under Section 19 oflthe Administrative Tribumals Act
praying that his date of birfh ﬁakan as 3,2,1928 by the
respondents is wron§ and that it should be corrected to
30.12,1930, The petitioner therefore prays that his
retirement due on 28,2,1986 shculd be po%tponed te
31412, 1988, | |

24 We have heard the learned counsel for the pétitioner

+ -in-dstail during the .tuc hearings.and examined the sarvice

records and other documants called for by us .as aiso the
documents appended with the petition, Fér the fellowing
reasons ue -are satisfied .that there 'is nc rsason to accept
the conténtion of the petitionqr:
i) The Service Boek which éas examined by us today

e and shoun to ths learned counsel télthe petitioner

‘:233%; indicates in words that the date of birth

of the petitioner is 3rd February, 1928, The date
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'ii) We have ssen tuo letters in Hindi written by the

‘Ufong'date of birth as 3,2,1923 should bs™e

,takan as 30,12,1980 in accordance with the service

_records. The apparent incongistancy‘batuaedﬁ

of birth in figures has besn srased and shown as

30.12,1930,

petltionar to the respondent which were in res-gf

pose to the respond-nt' letters of 2,11,1980 in

.ghlch the petitioner himself has umambiguously

stated that his date of birth which is shown as

3.2.1928 and which has been shown in his s ervice f

book as such- should bs-tékgn 53:3.231928

accordingly, e further stated in the same ebhé:.

‘that he should be retired on the basis of hls daten
birth of 3.2,1928, The lsarned counsel For the
 pet1t1oner does not disputs thsse tuo letters but
he has drawn our attention te Annexurs 'C*' to ths
petltlon which is a 1etter dated 28,1,1981 in which

Jf)b(-/\ o cy\.‘v\l
fhe has assertad that his date of birth should be-

previous two letters of 1980 in uhich he has hi¥seli
indicated that the service r ecords bear the comct
date of birth as 3.2,1928 and his letter dated -
28.1,1981 in uhich he has said that the service
‘records bsar the date of 30,12.1930 is berhaps
explained by the fact that in betuwssn these-two
assartions the erasure and over-uriting in the
service bookh;;g:-have taken place,

B
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L - 1ii) In the gradation list of 1960-~61 the date of birth .
b/ ' of petitioner has been indicatsd as 3.2,1928 but
the applicant had not disputed this till his appli=
cation of 16th May 1979 when f or the first time he
woke up and asserted that his date of birth is
30,12,1930, .
iv) If his date of birth had bean taken as 30,12,1930

at ths time of entry into service on 5,12,1947

he would obviously have been under-age and would

fifrove - :

not get the benafit of amployment in governnent
&

© service, He cannot th-refore at the fag ‘end of his

carser draw any benefit by his belated assasrtion

of a neu dat; of birth uhi;h would have diéentitlad
from entry into sarvice on the date of his appoint=
ment, , \

The Health Certificate which was datad 16.3.1948
much before the disputs aross, which was placed
b-ﬁ;re us and which has bean authenticated by the

Asstt, Civil Surgeon, Dslhi and which contaxns the

. signature of the petitionar alsg indicates that on

pgetrs
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of Ssction 19 of.- the AdmlnistratiVQ Tribunals Act.

- (H.m)fxﬂﬂz)\) 810 - ~(S.P, NUKERJI) ~

4

that date according to hls own statement as-mell

as by appearance- he was 19 years old at thatitima

3-:.' Bn the abova incontrouertlble baszs we ara convlnced-

that no case can be made out from‘the petition about mod1
fying the date of birth of the petitioner to 30.12

accordxngly w.e dlsmlss tha application under Sub-sectlon 3

- .
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